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D. Pﬁrkayastha, JM

Mr. Saha, learned advocate appearing on behalf "of the

alleged contemners submits that the respondents have implemented .

- the judgment passed by this Tribunal in respect of the balance

gratuity money to the applicant, but no interestvhas.beenpﬁiﬂ‘ till

date. But Mr. Saha assured that interest will be paid within 10

': days from today; On the basis of the assurance given'by the learned

advocate for the alleged contemners the CP(C) is dispdsed-of,
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